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Heard Shri A.Ras,

7/11’) plicant

Counsel(on whom a copy Oof the O.A., has been

- . = | - o~
learned counsel

for the

and S'ri R.C.Rath, learned Standing

as 3 P R 1 ~ 1 ) = a3 | 3
served) appeariftg on behalf of the Respondents,
The grievance of the applicant is that

whilé working:as M.S.M. ;Elhe was medically

é 9 decategorizéd and in consequence thereof, he
% o ‘ WI ' Q* ’ , ¥ "o - . " - e —
o< P“);r“t N was posted vide order dated 19.,12.,2003 of
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- the Res.No.3 as Junior Telephone Operator,
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} Sr.Divisional Personal Officer in his order

=
KN

-)' :
with /the stipulation that he would 6655::ue
to draw his salary in the scale in which he was
working on a regular basis at the time of
medical decategorization. Thereafter,by virtue
of Office Order No,30/04 dated 4,3.2004, the
Senior Divisional Personnel Officer, (vide
Item - 3 Part-A of that order)declared that
the applicant has been posted as Junior Teleph-
one Operator in the scale of k5.3050-45% /-
by down-grading the post. Iﬁ is the case of
the applicént that by operation of this order *#
dated 4+3.2004 his interest has seriously been
geopardized as he has been posted against a
lower post, in violation of the existing
instructions in the matter of offering alter-
native job to the medically decategorized
emplcoyees as well as in deviation of the
instructions issued earlier on 19.12.2003.
Having heard the learned counséi of
both the sideg and having regard to the issues
raised by the applicant in the present O.A., ‘;
we are of the opinion that in the first 1

instance the applicant should bringout the

contradiction in ‘the order passed by the

7

.dated 4.3.2004 and appeal to him to carryout

*“the necegsary amendment to the order in terms

of the rules/instructions laid down in this

% . . < [
regarde. The applicant is, therefore, directed[
to submit a fresh representation to the Sr.

Divisional Pergonnel Officer, if so advised,
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within a period of 30 days from the date of
receipt of copy of this order. The Respondents,
particularly the sr.Divisional Personnel
Officer, is direéted to consider the matter

in the light of the rules and instructions
governing the field and pass appropriate

orders thereon within a period of 45 days

from the date of receipt of such representation
from the applicant, which in our considered
view would meet the ends of justice.

With the observation an@ direction

/ffmade above, the O.,A. is disposed of at the

admission stage. o costs.

Since Senior Divisional Personnel
Officer, East Coast Railwayé has not been
made as Respondent in this case (to whdma
specific direction has been issued above),
it is directed that the applicant should
file extra copy of the O.A. along with
required postages, whereafter Registry is
directed to send a copy of thee O.A. along
with copy of this order to Sr.Divisional

Personnel Officer, East Coast Railway, Khurda.




